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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL

EASTERN ZONE BENCH, KOLKATA

(THROUGH PHYSICAL HEARING WITH HYBRID MODE)

Original Application No. 122/2023/EZ

Ajay Kumar Behera---------------------------------Applicants(s)

Versus

State of Odisha & Ors. Respondent(s)

Affidavit on Behalf of the Opposite Party/Respondent No. 09 State
Environment Impact Assessment Authority (SElAA)'Odisha

1. Dr. Kailasam Murugesen, IFS, son of late Paramasivam

Kailasam aged 54 years, at present working as Member

Secretary, State Environment Impact Assessment Authority,

Odisha, do hereby solemnly affirm and state as follows.

That I am the deponent in this affidavit and I have been duly

authorized to swear this affidavit on behalf of the Opp. Party

No.09 before this Hon'ble National Green Tribunal.

That, I have gone through the original application order dated.

22.09.2023 and understood the contents thereof. I am well

acquainted with the facts of the case and the relevant official

records. Any contention, allegation or averment not dealt with

in the present affidavit shall be construed as denied.

4. That, in reply to the averments made in the OA in regard to

excess and illegal extraction of laterite stone material from

1
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Damanbhuin Laterite Stone Quarry over an area of 10.23 aces

or 4.139 Ha, in village-Damanbhuin, Tahasil-Tangi, Dist-

Khordha and also allegation that quaarying operation from Plot

No.2162 adjoining the lease plot by felling trees of the Gramya Jungle
Kisam and violation EC and CTO conditions. As per direction of
Hon'ble NGT a committee was formed comprising the members of
SPCB,Odisha SEIAA,Odisha, DFO,Khordha, the Collector and District
Magistrate, Khordha and also Senior Geologist, Director of Mines and
Geology, Bhubaneswar. The Committee members were visited the site
on 11.10.2023 and submitted site visit report. Copy of the site visit

report is attached in Annexure-I.

5. That, in this case the environmental clearance (EC) was issued

vide letter no. 1660jSElAA dt. 06.07.2021 for the

Damanabhuin Laterite Stone Quarry-A over an area of 10.23

acres or 4.139 ha at village-Damanabhuin, Tahasil-Tangi, Dist-

Khordha in favour of Tahasildar, Tangi and EC was valid till

expiry of lease period i.e. 25.04.2022 to 24.04.2027. Then, EC

transfer vide letter no.4216jSElAA dt. 15.03.2022 from the

name Tahasildar, Tangi to Sri Prahallad Biswal, the successful

bidder. The PP has not submitted any compliance of EC

conditions. Copy of EC and transfer of EC is attached in

Annexure-II.

6. That, as per information submitted by ORSAC it is concluded

that the lessee has extracted excess morrum and laterite from

the lease accordingly, environmental compensation and penalty

calculated and the details report is attached in Annexure-III.

7. That, the annexure annexed to the present affidavit is true and

correct copy of its original.

8. That the facts stated above in this counter affidavit are true to

the best of my knowledge and belief which are based on official

2
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t40TARISV.

9. That the deponent reserves the right to file further affida~t:::B:~

and when necessary.

. L_____
SWORN BEFORE l'IfJ;;tL, ), '

~
MEMBER SECRETAR'f
State E.I.AAuthority

VERIFICATION Orissa, Bhubanes'lval'

Verified at Bhubaneswar on this day of »---:-q~~h_o_b1-
that the contents of the above affidavits are true and correct on

the basis of the records maintained by the respondent in the daily

course of its business, no part of it is false and nothing has been

concealed therefore.

Place: Bhubaneswar

Date: <:Z'3 ~~I~~

MEMBER SECRETARY
State E.I.A Authoritv
Orissa, Bhubane;.·· ;(

DUSASAN SAMANTAR
N'C)TAR1,GOVT. OF ODISH'~~~3 -o 4 ' !\.I\) '2--'4 'I
BHUBANESWAR, ODISHA /

REGO. NO. 88/2012
MeS-9439143015

3

3 319



JOINT VERIFICATION COMMITTEE REPORT ON DATED.11.10.2023 OF 
DAMANABHUIN LATERITE STONE IN O.A. NO.122/2023 FILED BY AJAY 

KUMAR BEHERA VRS STATE OF ODISHA AND OTHERS 
1.0 Background: 

The Hon'ble NGT directed to constitute a Committee and the 
committee shall visit the site and submit its Report with regard to the allegations 
made in the original Application within three weeks in the matter of 0.A. No. 122 of 
2023 (EZ) filed by Ajay Kumar Behera Vrs State of Odisha & Ors passed in order 
dated 22.09.2023. 

The Hon'ble NGT directed to constitute a Committee comprising of the following Members: -
i) Senior Scientist, Odisha State Pollution Control Board; 
i) 

ii) 

iv) 

v) 

Senior Scientist, State Environment Impact Assessment Authority (SEIAA), 
Odisha; 
Representative of the Collector and District Magistrate, Khordha, not 
below the rank of Additional District Magistrate (ADM); 
Divisional Forest Officer, Khordha; and 
Senior Geologist, Directorate of Mines and Geology, Bhubaneswar 

In view of this a team consisting of the following members, Additional 
District Magistrate (Revenue) representative of Collector, Khordha, Divisional Forest 

Officer, Khordha, Sub-Collector, Khordha, Tahasildar, Tangi, Dr. Sohan Giri, Sr. Env. 
Scientist & Regional Officer, Odisha State Polution Control Board, Bhubaneswar, Dr. 

Pradeep Kumar Nayak, Environmental Scientist, SEIAA, Bhubaneswar, Senior 

Geologist, Directorate of Mines and Geology, Bhubaneswar, Deputy Director of 

Mines, Khordha Circle, Khordha, Jagan Behera, Mining Officer, Khordha Circle, 
Khordha visited the site to enquire into the matter at 11.00 AM on dated. 

11.10.2023. Representative of Prahallad Biswal, S/o- Purna Chandra Biswal, Lessee 
of Damanbhuin Laterite Stone Quarry were present during the joint inspection. 
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SI. No. 

1 

2 

3 

4 

5 

6 

8 

Name of the Officer 
Sri Saphalya Mandita 

SI. 
No. 

Pradhan 

Sri Gobinda Chandra 
Biswal 

Sri Dipti Ranjan Sethi 

Dr.Janmejaya Sahoo 
Dr. Sohan Giri, 

Sri Dillip Kumar Sahoo 

Jagan Behera 

Additional District Magistrate (Revenue) 

Issues 

Assistant Conservator of Forest, Khordha 

Sub-Collector, Khordha 

Tahasildar, Tangi 

Dr. Pradeep Kumar Nayak Environmental Scientist, SEIAA, 

Designation 

Sr. Env. Scientist & Regional Officer, Odisha 
State Pollution Control Board, Bhubaneswar 

Bhubaneswar 

Deputy Director of Mines, Khordha Circle, 
Khordha 

2.0 Present Status of the allegation against Stone quarry: 

Mining Officer, Khordha 

The site was visited by the team on dtd. 11.10.2023 and the land in question 
was measured by RS, RI, and Amin of Tangi Tahasil, the team examined the contents 
of the allegations made in the original application of the petitioner in detail and 
with the help of available records the point wise observations was made as follows: 

1. The petitioner alleged that the lease 

holder has illegally started operation 
from plot no 2162 adjoining the 
lease plot by felling the trees whiCh 
is of Gramya Jungle Kisam. 

2. The petitioner alleged that the Sign 
Board erected at the lease site the 

lessee has mentioned plot no 2162 
as part of his lease and same has 

been photographed. 

Present status 

The committee observed that the Lease 
holder has only operated allotted Plot 
No.2161(P) and he has not operated the 
adjoining forest plot No.2162. It is also 
observed that no sign of tree failing 
was noticed from the adjoining Plot No. 
2162, which is of jungle kisam. 
The committee observed that the Lessee 
has mentioned the allotted only plot 
No.2161 (P) on the Sign Board on the 
date of visit. Plot No. 2162 was not 

mentioned in the signboard. 
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3. The petitioner alleged that the 
Lessee mentioned the lease period 
on the Sign Board from 25.04.2022 
to 24.04.2027 through the Consent 
to Establish (CTE) itself was granted 
only on 29.06.2022 and Concont to 

Operate (CTO) was granted on 
15.07.2022. 

4. The petition alleged that Lessee is 
using JCB for carrying out operation. 

3.0 Over all observations: 

The committee observed that the Lessee 
has mentioned the date of lease period 
on the Sign Board from 25.04.2022 to 

4 04.2027, as per Rule 43 (2) of 
OMMC Rules 2016 the lease period 
shall be computed from the date of 
registration of the lease deed. CTO was 
granted on 15.07.2022 and work order 
was issued in favour of the lessee on 
29.07.2022. 

No machinery equipment has found in 
the lease area by the committee at the 
time of joint visit i.e. on 11.10.2023. As 
per the allegation made in this regard, 
the committee instructed Tahasildar, 
Dy. Director of Mines, Khordha Circle 
and Mining Officer, Khordha to inspect 
the suit area frequently and remain 
careful for future compliance as per 
terms and conditions of mining plan. 

The committee members observed the following at the time of inspection: 

" Environmental Clearance (EC) was issued for the Damanabhuin Laterite Stone 

Quarry-A over a lease area of 10.23 acres or 4.139 Ha at village-Damanabhuin, 

Tahasil-Tangi, Dist-Khordha vide SEIAA, Odisha Letter no. 1660/SEIAA, Dated 

06.07.2021 in favour of Tahasildar, Tangi and valid till expiry of Lease Deed i.e. 

from 25.04.2022 to 24.04.2027. 

Dated.15.03.2022. 

Transfer of EC from the name Tahasildar, Tangi to Sri Prahallad Biswal 

(successful bidder) was made vide SEIAA, Odisha Letter no.4216/SEIAA, 

Consent to Establish (CTE) was issued on 29.06.2022 by SPCB, Odisha but 

Consent to Operate (CTO) was issued on 15.07.2022 and 19.06.2023 for the 
Said quarry (plot no.2161 (p) Khata no.708. 

" EC, CTE and CTO iSsued only for plot no. 2161 (P) and no mining activity was 

observed over the plot No.2162. 
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Tne committee suggested that the Deputy Director of Mines, Khordha Circle, 

Khordha will to submit the assessment of quanturm of rninor ninerals iliegally 
excavated by the lessee from Darmanbhuin Laterite stone quarry (A) as per 

OMMC Rules and stipulated conditions by SEIAA and SPCB, Odisha, 
Bhubaneswar. DDM, Khordha Circle and Mining Officer, Khordha will 

scientifically calculate the volume of minor minerals excavated along with 
imputation of penalty, Environment compensation and remedial measures as 

per the existing orders/guidelines within a period of one month to submit the 

compliance before Hon'ble NGT. 

Mining Officer, Khordha 
Mining Officer (Vc) 

Olo. Deputy Director Mines 
Kherdha Circle. Khordha 

Environment Eivtonnental Scientist 

A sst 

Bhuba 

Khurda Division 

Addl. Distri�t 

.2023 

Khordha 

SEJAAOHhAA 

Tahsilde!Z 
Tahasikdar Tangí 

Tang 

Deeouty precd Director of Mines, 
iges aha KholBeou Brector MAes 
Khordha 

Regional Officer 
State Polution Controi Boarg, Odisha RO,SPCB, BhAbLESar 

Sub-( Khgrdha -Cotlector. Sub-Colectof 
Khurda 

Divisional Forest Officer. 

Khordha 
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Sl. 

1 

2 

3 

5 

6 

MEMBERS PRESENT ON JOINT FIELD VISIT ON DATED.11.10,2023 O 

DAMANABHUIN LATERITE STONE IN O.A. NO.122/2023 FILED BY AJAY 

KUMAR BEHERA VRS STATE OF ODISHA AND OTHERS 

7 

No. 

Name of the Officer 

Sri Saphalya Mandita 

Pradhan 

Sri Dipti Ranjan Sethi 

Sri Gobinda Chandra Biswal 

Dr.Janmejaya Sahoo 

Dr. Sohan Giri, 

Dr. Pradeep Kumar Nayak 

Sri Dillip Kumar Sahoo 

Jagan Behera 

Designation 

Additional District 

Magistrate (Revenue) 

Sub-Collector, Khordha 

Assistant Conservator of 

Forest, Khordha 

Tahasildar, Tangi 

Sr. Env. Scientist & 

Regional Officer, Odisha 
State Pollution Control 

Board, Bhubaneswar 

Environmental Scientist, 

SEIAA, Bhubaneswar 

Deputy Director of 

Mines, Khordha Circle, 
Khordha 

Mining Officer, Khordha 

Signature 

Asst. 

Conser 
vater ot 

Fores 

Regional Officer 
State Po!utinn Control Board, Odis 

Rhubaeswar 
Envlronme'tat Scientist 

SEIAA, Odisha 

DeayyjDiredkor Mines (/c) 
O/o! Deputy Director Mines 

Khordha Circle, Khordha 

bio. Deputy Director Mines 
Khordha Circle, Khordha 
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Report on Damanbhuln A laterite Quarry In connection with NGTApplication No'
122/2023/EZ .

. In purs~ance of NGT Original Application No 122/2023/EZ filed by Sri Ajaya Behera on
Illegal excavation of Damanbhuin LSQ-A under Tangi Tahasil District Khordha a Joint
Committee was constituted by Collectorate & OM, Khordha to vls~tthe sai~ source a~d submit
the report vide letter No 13931/Touzi/Dated 07.10.2023. .

The Joint Committee comprising of the following members visited the Damanbhuin
L.S.Q A site on dt 11.10.2023 at 11.00 AM.

1. ADM, (Revenue) representative of Collector.
2. DFO, Khordha.
3. Sub Collector, Khordha
4. Tahasildar, Tangi
5. Dr. Sohan Giri, Sr.Env.Scientist & Regional Officer, OSPCB
6. Senior Scientist, SEIAA,Bhubaneswar
7. Deputy Director Mines, Khordha Circle, Khordha
8. Jagan Behera, Mining Officer, Khordha Mining Circle, Khordha

A. Present Status of the Allegation against Stone Quarry:

SI Issues Present Status
No.
1. The Respondent No._ 1.Environmental clearance (EC) was issued for the

(Sri Prahallad Biswal, Damanbhuin Laterite Stone Quarry-A over a lease area of
lessee/ successful 10.230 acres or 4.139 Ha at village- Damanabhuin, Tahasiil-
bidder of Damanabhuin Tangi, Dist- Khordha vide SEIAA,Odisha letter no. 1660/ SEIAA
laterite stone quarry-A) dated 06.07.2021 in favour of Tahasildar,Tangi.
was carrying on illegal 2. Transfer of EC from the name Tahasildar, Tangi to Sri
laterite stone quarries Prahallad Biswal (Successful Bidder) was made vide SEIAA,
mining in Mouza- Odisha letter no. 4216/ SEIAA dated 15.03.2022 (Online
Damanbhuin, Tahasil- application no. SIA/OR/MIN/258905/2022).
Tangi, Dist.- Khordha. 3.Concent to Establish ((TE) was issued on 29.06.2022 by

SPCB,Odisha and Consent to Operate (CTO)has been issued
on 15.07.2022 by SPCB,Odisha with letter no. 2033/RO-CON-

1185.
4. During inspection it was observed that all EC,CTE,CTOand
Y-form was issued for Damanabhuin Laterite Stone Quarry-A
bearing plot no. 2161 and mining activity observed over the

said plot.
5.Based on observation the committee suggested the mines
Dept. to calculate the Illegally mined out material in that area
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I h ORSACand ORSACempaneled firm (WCS)and according y t e
II II Ined out material. The details arecalculated 1 ega Y m

d b I Lase deed was made on dt. 26.04.2022.mentione e ow. e

2. The petitioner alleged I.The committee observed that the area Is not coming under

that the lessee Illegally forest land.
mined from the forest
area nearer to the plot.

After visiting the site, the Joint Verification Committ"ee submitted the preliminary
report (Annexure I) and the committee suggested that Deputy Director Mines, Khordha wi"
submit the assessment of quantum of minor minerals iilegally excavated by the lessee from
the said quarry as per OMMC Rules and stipulated conditions by SEIAA and SPCB,Odisha.
Deputy Director Mines and Mining Officer, Khordha will scientifically calculate the volume of
minor minerals excavated along with imputation of penalty, Environment compensation and
remedial measures as per the existing order/ guidelines to submit the compliance before
hon'ble NGT.

Based on the above joint committee report, the following steps were taken by DDM,
Khordha.

i. The Collector & OM, Khordha instructed to carry out systematic survey by
ORSACor ORSACempaneled firms.

ii. The Deputy Director of Mines, Khordha requested to Collector & OM, Khordha
vide letter No 313/Mines. Khordha/16.10.2023 to provide funds amounting
Rs.70,OOO/-tocarry out systematic Survey over Damanbhuin lease area.

iii. My World Consultancy ServicesPVTLtd was assignedvide letter No 332/Mine.
Khordha /dt. 18.10.2023 to carryout survey that includes base point Transfer
by Triangulation with coordination of Odisha Space Application Centre
(ORSAC),DGPSSurvey of boundary points, Bathymetric survey in waterlogged
area and drone survey in the lease area to find out the total volume of the
excavation in the lease area and its adjoining area.

iv. The chief Executive, ORSACis requested to provide known points of the lease
Area vide letter No 336/ Mines. Khordha /dt 18.10.2023.

v. The survey ( DGPS,Drone & Bathymetric )was commenced during period from
dt. 27.10.2023 to 04.11.2023. The excavation made adjacent to Quarry A i.e
quarry Q1,Q2,Q3 & Q4 are considered to be excavated by Lessee.The area of
private plot lying inside the quarry is excluded from the quarry area. The report
includes the total excavation of laterite & Morrum of the quarry. (Annexure II)

Further, Tahasildar, Tangi intimated vide Letter No 4922/dt 10.11.2023 regarding
assessment report of existing quarry noticed during June 2022 and collection of Royality and

~~
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Penalty collection on excess mining during May 2023. During the month of June 2022, the
quarry has been assessedin which 8162 cum of Laterite hasbeen considered asillegally mined.
As it was manual measurement and no maps and plans are attached in the report, ORSACis
requested to assess the excavation of the quarry during April 2022 and November 2023
through satellite imagery.

Hence, ORSACwas requested to assess the area vide Letter No 589/Mines. Khordha dt

27.12.2023 to assess the excavation by Lesseeduring April 2022 and November 2023.The

following steps are taken by ORSACto assessthe area over Damanbhuin LSQA.

I) For detail assessment, ORSACprovided the proforma invoice amounting to Rs

13,62, 900/-.( through HRSIsatellite image, World View -II/III, Stereo pair).

II) The Director of Minor Minerals, Odisha released the funds amounting to Rs

13,62,900/-for assessment vide Letter No 1167/dt22.12.2023 on the letter of

Collector & OM, Khordha vide Let. No 17331/Tozi/dt14.12.2023.

III) After taking various steps, the stereo pair image date over the area couldn't be

procured by ORSACthrough tender process due to non-availability of data with

National Remote SensingCentre, Hyderabad. (NRSC)

IV) The process again tried for procurement of CARTOSAT1 image data. As it has been

decommissioned in 2019 which was also not available.

V) Further, ORSACdecided to assessthe area through Microwave data for which the

proforma invoice modified to Rs. 2,41,OOO/:·and communicated vide Letter No

835/dt 20.02.2024.

VI) Finally, ORSACsubmitted the report (Annexure -III) only finding out the Excavation

figure during April 2022 and the figure during November 2023 couldn't be prepared

due to erroneous image. If November 2023 image achieved by ORSACthen after

deduction of April 22, the final excessexcavation might have found out. But due to

unavailable of microwave data of 2023 Nov image, the final excavation couldn't be

established by ORSAC.

In view of above, the Survey of the area during Nov 2023 by WCS and the

assessment during 2022 by ORSACis taken took into account for getting the

conclusion of final assessment.

20 336



VII) Approximate Calculation of Excesslaterite generated Is given below (Annexure -

IV):

i) DGPSsurvey by WCSduring Nov 2023: 1,99,838 cum

ii) Measurement by ORSACduring April 2022: 37,899.16 cum

iii) The total mining (Laterite)made duringthe lease period: 162,744 cum

iv) Usable Laterite as per Mining Plan (50%) : 81,372.22 cum

v) As per mining Plan, the lesseedeposited .for 2333 cu m: 79039.22 Cum (iv-

v)

vi) Amount including Royality & others for Laterite: Rs1,83,41,857.00

vii) For excess mining, an amount Rs. 10, 53,620/ has been collected from

Lesseeby Tahasildar Tangi, as royalty and Penalty. (Annexure -VI):

viii) Total Amount to be collected: Rsl,83,41,85'~0- Rs.10, 53,620/=Rs.

Rs1,72,88,237.00 (Annexure-IV)

VIII) ExcessMorrum generated (Approximate)as per Survey =64,254 cum (Annexure -

V):

Total Royality & others for Morrum: Rs25,86:223.00

IX) Penalty for excessmining =1,00,000.00

X) Total amount of Royality, penalty & others (Laterite & Morrum)

Rs.l,99,74,460.00

XI) Environment Compensation Resume:Rs96,28,50,175.00

XII) The assessment Expenditure: Rs3,24,500.00

XIII) Total amount to be collected including, Royality, Environment compensation &

other recoveries =Rs98,31,49,135.00

Signature

j~.f)~"~
(Mining Officer, Khordha)

~~ DirectorMines(VC)
~~~f® .( Deputy Director f'vkf\~ ~ctor Mines

dIe, Khordha
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OVER 10 ACRES LATERITE QUARRY IN VILLAGE 

DAMANBHUIN UNDER TANGI TAHASIL OF KHORDHA 

DISTRICT, ODISHA 

 

  

 

 

 

 

 

 

 

 

  

 

 

 

Prepared By 

 

MY WORLD CONSULTANCY SERVICES PVT. LTD. 

Plot No 766, AT: PO - Telengapentha 

Cuttack, Odisha-754001 

Email id: wcs@theworld.co.in  

Phone No: 9438149715   
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Lease Detail 

Damanbhuin Laterite quarry (A) is situated in the Village Damanbhuin under Tangi tahsil of Khordha 

District, having an area of 10 acre. 

  

Objective Project  

The main objective for this project work is to prepare and provide the volumetric data analysis excavation 

report by using Advance technology like Drone, DGPS & Bathymetric. The Deputy Director Mines 

(Khordha ) entrust our firm to execute the project vide letter no 332 dated 18.10.2023. 

 

Data Collection & Methodology 

a) Ground Control Point 

To establish horizontal & Vertical control point, DGPS connected with course network to get both 

horizontal & Vertical ground control points. The Horizontal coordinates co-ordinates of the Benchmark 

were provided by the ORSAC after processing the raw data of DGPS surveyed data by triangulation 

method and point was taken as the Origin or survey and the entire survey was with reference to the 

Benchmark provided value. The co-ordinates of the Benchmark are as follows: - 

Station Name 
UTM Coordinate in Meter 

Easting Northing Elevation 

Within ML Boundary  346166.475 2218493.465 31.185 
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b) DGPS & Drone Survey 

We marked ground control points which are well distributed for proper geo reference propose on the 

ground. We have established 12 no of GCP and conducted the DGPS survey of the points. After that we will 

process the raw data by using the known point provided by ORSAC. After we have done the drone survey of 

the project area for Ortho image and Digital Surface Model. All the Field survey work conducted on presence 

of Mining officials, Revenue Officials and Lessee. 

  

Drone Data Processing and Mapping 

Drone Mapping: 

Drone mapping, also known as aerial mapping or photogrammetry, is a method of creating accurate maps, 

models, and surveys using unmanned aerial vehicles (UAVs) equipped with cameras or sensors.  

The process involves several steps: 

Mission Planning: Determine the area to be mapped and plan the flight mission. Consider factors such as 

weather conditions, airspace restrictions, and flight parameters.  

Equipment Setup: Prepare the drone and its payload, ensuring the camera or sensor is properly calibrated and 

functioning correctly. Set up ground control points (GCPs) if high-precision mapping is required. 

Flight Execution: It is a systematic pattern, capturing overlapping images around 80% both side & forward of 

the area of interest. The flight pattern can be predefined using automated flight planning software to ensure 

comprehensive coverage. 

Image Processing: Transfer the captured images to a computer and process them using photogrammetry 

software. This software utilizes algorithms to analyze the overlapping images and extract 3D spatial information. 
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Data Processing: After collecting the input data (Images & ground control points), it has been 

processed by Pix4D application. The output is Ortho rectified images and digital surface model in which 

contour generate. 

   Ortho Image     Digital Surface Model 

 

Digital Terrain Model 
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a) Bathymetric Survey 

We undertake the Bathymetric survey to calculate the depth of waterlogged area within the ML 

boundary by using high end echo sounder instrument for this proposal. The device acquired the depth of 

water by floating through all areas in water. After post processed the data, we found the depth of water. 

 

 

 

 

 

 

 

 

Bathymetric Plan Map 

 

 

 

 

 

 

 

 

 

Result & Proposal: 

High resolution ortho photo generated for the further planning purpose. Contour and bathymetric points 

represent the height of the surface as well as calculate the excavation volume of morum and laterite. 

7.Conclusion: 

Overall, the project has brought a clear picture of the approximate excavation from the lease area and adjoining 

area. The approximate excavation of laterite and Morrum was assessed over Damanbhin Quarry A during the 

period 27.10.23 to 04.11.2023. The final volumetric analysis report is given below.  
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~A" ,,\0'1Vv<I -ill
OOISHA SPACE APPLICATIONS CENTRE (ORSAC)

Department of Science & Technology, Govt. of Odlsha

Dr. S.D. Sabu
Scienttlt'D'

To
The Deputy Director of Mines
Khurdha Circle, Khurdha

Sub: Assessment of quantum of Minor Minerals from Damanbhuin Quarry -A is
connection with NGT Application, Khurdha District.

Sir

Ref: Your office letter No. 589IMines Khurdha Dt. 27. 12.2023.

With reference to the subject cited above, the assessment report of Minor Minerals
,

from Damanbhuin Quarry - A for the period prior to April 2022 could be done. However,

after several attempts the assessment of volume of excavation for requested period could

not be done due to non-availability of stereo pair data, Hence, the report that prepared is

enclosed for your reference. However, since the assessment of volume of excavation for

the requested period could not be done, the funds placed for the purpose may be returned

as admissible.

Thanking you,

Enel: As above.

YO,OTS faithtully,

~\VI
(S.D. Sabu)
S~lentist'D'

Plot No. 45148(P). Jayadev Vihar, Near Gopabandhu Academy of Administration, Unit-16, Bhubaneswar - 751023, Odisha, India
Tel: +916742303625, Email: orsac2012@gmall.com/orsac.od@nlc.ln, Website: http://www.orsac.gov.in
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Interferometric Synthetic Aperture Radar (InSAR) Analysis
Report

This report presents an analysis of lnterferogram DEM (Digital Elevation Model) using
Sentinel-l Single Look Complex (SLC) data for the Damanbhuin Quarry, Khurda. The
primary objective is to assess volumetric changes within the specified time frame.

Data Source:

The data used for this analysis was obtained from the Advanced Rapid Imaging and Analysis
(ARIA) platform. The ARIA Sentinel-l Geocoded Unwrapped Interferograms provides
valuable information on ground deformation and surface displacement, These datasets are
generated from SAR images acquired by the Sentinel-l satellite mission, processed using
interferometric techniques to produce geocoded and unwrapped interferograms. The ARIA
platform, developed by NASA's Jet Propulsion Laboratory .(JPL) in collaboration with the
California Institute of Technology (Cal tech), offers near-real-time SAR data processing and I

analysis for disaster response and monitoring purposes. The ARIA Sentinel-l Geocoded
Unwrapped Interferograms dataset is widely used .for various. applications, including terrain
analysis, hazard assessment, and environmental monitoring.

Input Data:
1st Date Range: 29 January 2022

29 345



2nd Date Range: 11 Apri I 2022

AnalysisResults:

The analysis reveals a volumetric change within the Damanbhuin Quarry area.
By differentiating the two DEMsLe; 29thJanuary- 11thApril 2022 derived from
the provided Sentinel-l SLC data, the calculated volume change amounts to
37899.167 cubic meters.

SINo Name of the Quarries Volume of Minerals in cubic
meter

A B
1 Damanbhuin Quarry-A 18025.120
2 Q1 4443.109

3 Q2 4748.328

4 Q3 8983.189
'5 Q4 1699.421

Total 37899.167

2
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1. Calculation for compensation of laterite according to the order of Hon'ble NGT In OA No
122/2023/EZ

Market Value of illegal mined laterite (0)=79039.22 • Rs 3080.00 ( Scale of compensation regime
towards environmental and ecological damage for laterite was calculated@ Rs.3080/- in the meeting
held on 17.10.2023 =Rs.24,34,40,798.00

Annual value of Foregone Ecological Value O·RF= = Rs.24,34,40,798.00· 1 (RF) = Rs.24,34,40,798.00

• Present value of Foregone Ecological Values@5% discount rate and over 5 years

pv= IS t=1{ 0 * RF ) / ( 1+ r)t

= L 24,34,40,798 /(1+0.05)1 +24,34,40,798 /(1+0.05)2 + 24,34,40,798 /(1+0.05)3 + 24,34,40,798
/(1+0.05)4 + 24,34,40,798 /(1+0.05)5 =

= 231848379+ 220807980+210293314+ 200279346+ 190742235= 1053971254.00

• Net present value (after netting out market value of Illegal mined material)- l.e Total

Compensation to be levied.
=NPV=PV-O

= 105,39,71,254.00- 24,34,40,798.00= Rs.81,05,30,456.00

Compensation charge in above case for laterite is Rs.81,05,30,456.00

2. Calculation for compensation of morrum according to the order of Hon'ble NGT in OA No

122/2023/EZ

Market Value of illegal mined Morrum (0)=64,254 • Rs 712/- (scale of compensation regime towards

environmental and ecological damage for laterite was calculated@ Rs.712/-/- in the meeting held on

17.10.2023.

=64,254 *Rs712= 4,57,48,848.00

Annual value of Foregone Ecological Value O· RF =4,57,48,848.00· 1(RF)= 4,57,48,848.00

PV= L5 t=l ( 0 • RF ) / ( 1+ r)'

= L 45748848/(1+0.05)1 +45748848/(1+0.05)2 + 45748848/(1+0.05)3 + 45748848/(1+0.05)4 +

45748848/(1+0.05)5= 43570331+41495553+39519574+37637690+35845419= Rs.19,80,68,567.00

Net present value (after netting out market value of Illegal mined materia 1)- i.e Total Compensation to

be levied

=NPV=PV-O

Rs.19,80,68,567.00- Rs.4,57,48,848.00=Rs.15,23,19,719.00

Compensation charge in above case for Morrum is Rs. 15,23,19,719.00

Total laterite + Morrum= Rs.81,05,30,456.00+ 152319719.00 = Rs. 96,28,50,175.00

f); A\'Vb1A
~~I\'C~~ ,J..'~

~~\~r-l~~
E "iE_n. I {)~r( /I

~ '? _ \>'Y~eI,A..L~
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.___, ?--\'
t\,,.\\-~OFFICE

~?-~

W To \

OF Tl-IETAlIASILDAR,rANGI,
\ 0' ". f),L>~Letter No. ~'l~ Dated.

Thc l)cputy Dircctor Mines,
Khordha.

Sub- Submiss' f .' bhuin LSQ-A
, IOn 0 measurement of Excess min109 10 Daman
Inconnect' . EZIOnwith NGT application no.122/2023/ '

Refi- Your memo no. 325 dtd 16.10.2023. .

Sir,

With reference to the letter on the subject cited above, I am to transmit
herewith the following require documents is given below in connection with
Damanbhuin LSQ-A with NGT application no. 122/20231EZ.

This is for favour of kind information and necessary action.

Yours faithfully,

1. Letter No. 6555 dtd. 12.05.23 of ADM, Khordha.
2. Calculation sheet of Damanbhuin LSQ-Aof Geologist.
3. Letter no. 1956 dtd. 20.05.2023 ofTahasildar,Tangi
4. M.R No. 0500363 dtd. 31.05.2023.
5. M.R No. 0500350 dtd. 26.05.2023.
6. Letter No. 224 dtd. 18.01.2023 of TahasUdar,Tangl.
7. M.R No. 0500276 dtd. 25.01.2023.
8. M.R No. 0500283 dtd. 06.02.2023

Letter No. 1199 dtd. 24.06.2022 of Tahasildar T .9. , angl.

Enclosure-As above.

() Scanned with OKEN Scanner
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OFFICE OF THE COLLECTOR & DISTRICT MAGISTRATe: KHORDHA - L
LaUor·No. 6)'..st: rrouZI,'rJ'ated,j 2.-/ ad'ltqg..3

To

The Tahoslldar, Tangl:' ,
Sub: Submlssl f ' BSQ 6 9;0 Na L on a reecn on exlractlon of minor minerai from Jarrpul '"

, ya"ole BSa 0 ' 'r, laslnghLSQ.C, Damanbhuin LSQ·A and C of Tangr Tahasr ,

Sir, '

.... "

In enclosi 'minor minerai ~om09h~reWiththe report 0' Geologist, Khordha on extraction of
Daman""utn LSQ.A .J."put BSO·6, 9, 10, Nayakote BSC, Olaslng

h
LSQ·C,

been reported that th nd cor Tanglrahasll, I am say Ihat Geologist, Khordha has
lrom Jaripur BSO"; :"'11' an excess quentity 01minor minerai hilS been extra clad
and C olTangl Tah~sll: 0, Nayakote eSQ, Olaslngh tso-c. Damanbhuln LSQ·A

, You are th 'provision of law and is:refore, requested to take appropriate action as per the
t~eexcess quantity of ~i~;o~~eto lessee to deposit the required govt. dues against ' '
Nayakote BSQ, Olasingh LSQ ~eralhave been extracted from Jariput 8SQ-6 9 10 '
penally as.per rule & • ,Damanbhuln LSQ·A and C of T' :"
accordingly. s realise the amount at the earliest und I tl an~' Taha~'1 • levy, er n manon to Ihls office

Yours faithfully, '

. ..:

.Memo No. 6S">"li Addl. Disk;c. M$.;~ ~ .:. ITouzl, Dated, 12....1 b.t;i qD~Ye\1< ordha

Copy forws'rded to the Sub.ColI 't :.3 'action. ec or, Khordha for info '" rmatlon and ' , "
, . ' necessary

Addl, District M' • qr~' /-aglstr't; N\ '>e, O'tdha

(Ji Scanned with OKEN Scanner
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- U "·A UQI.QUA~I'" Syrtoco A"fa
tt -_._--",

AV8 Thldneu --- Tot.I'Iol VOl 0' utlbl.(",2) Thickness
of JII(ludlnl 0' lll.,.,. Stone

hClhtlonlm} Soll/08 (IIttV,lIon huv.ted
Q1 1425 lml) hcludlnl WIU.~-- ,__------.._. - 3 2 2850 1425 . ___ .

1350 ... .----_ .... -
2 --- ._ . - ---- 1350Q3 861 2 2700

Q4 867
2 1 860 431
2 1 867 434~- 3640_~ __ -

QUintl 1110 --~.- ._ ..-- ..- - ~
ty wed for tlCtractlon: -1500

Quantity extracted 31:.,11
• -0 tu.m (1856 cu.m outside quarry le"e Irea)

Exeess Qu.n ....
"~y .xtract.d-16C().lsoo.2140 cu.m

DAMANA8HYltK ug

• The Iflse period valid from 23.07.2021 to iZ.07.2026. The I.ssee was
.IIo\ftd to extract 1800 cum of I'terlte stone from the quarry ',ast area

calcul.tlon for Oamanabhuln.C LSQ:.

QUARRY Surface Area AVIThickness Thickne ss Total Vol Vol of usable
(m2) of EJ(cludlns of Laterite Stone :

I Exclv,tlon!m) ISoil/08 Excavation Excavated I

i (m3) I Excludlnl waste I
Q1 3013 2.S 1.S

1
4520

1
3616 I

~ I: Total 3616
Qu~nt'ty 'flowed for extraction. -1800

Quantity extracted- 3616 cum .

Excess Quantity Extracted-361~1800 = 1816.cu.mup to 31'*December.

. .'. ~IP~aa9. ~.

Geologist
,..;.. submitted to sub-COllector,Khordha For kind information and
"",PV. necessary
action.

O~~iJ
Geologist

-_ OJ Scanned with OKEN Scanner
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OFFICE OF THE t
Ii-M.il-ro_ tdrl TAHASIWAR, TANGi, K1:IOnDHA

, .1ngl@gl11illl.com & tIJIJ.tilnglkh-od@nic.in

l.No.19S&!Salrat ' Dat; ~o ,$.,.I'},9

To

·'.t

Sr! Prahallad Biswal
S/o-'pu rna' Chanc;lra Biswal
At-Kalthepafla.
Po-Biribadi .

. .'Dist-Khordha

:S.ub: :,mpos;t;o.n of Penalty and Royai~yover.excess quantity extr~ction of Minor
Mineral from Dam~nbhu;'n Laterite Ston~ Querry-A as per direction of
District Office Letter No ~SS51·du'2.05.2023.

You are. hereb.y direCtec! to deposit' the f~;'ow;ng amount which is due to
. 'Excess quantity Extracted of Minor Mineral against Da~anbhu;n LS.Q-A

. .

. . The amount mus: be deposited. to the' undersigned within 7 days .:

. Tr Roya/ty(Exce.ss Quantity) Rs498620.00
f Penality . IRs180000.00 I

I
- - Rs 678620._~

./~~ ~.

. ,
\ -

. "

Tahas"d~'r T- : ':' "
_, I anglo

t'lo "

~, " ' .
, \ .;,'

() Scanned with OKEN Scanner
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•/

To

L

Sub:

Sir I

, ~
OFFICE OF r '

E-Mail ..IO .. td He TAHASILDAR, TANGI,·KHORDHA ~ ~,
rtangl@gmall.com & to/J,tanglkh-od@rilc,ln
L.No.. , ~ I Date: I~. 6/ '~3

Pr~ha\\ad !:li'clSWa\
s/o-Ptuna C
At-Kait\, handra' Siswal

apa\\a
Po~Biribadi
Ps ..Tang·i- D'

I ,st~Khordha

Deposit of I ' , f" or mineral
f rcva tv and penalty on illegal excavatlon'o mrn . .
. rom-the PI . '.' ,

. ot no-942 of Khata no-70S of Mouza- Damanabhu1n,·,·: _.. , .. ' . .. '.,

You are noticed to deposit the amount of Rs- 37500~/- towards

iIlegally.extraction of laterite .stone from the' above land as per OMMC Rule"
2016. . .

. . -

Details 6f'Royaiity and Penalty are mentioned below:
. .,

~--.""'" -.- .. ---- ---- _ _._ ,_._ ••• _- .:. ._ •••. '0 .:... o. :
Royality Rs,203220

Penalty Rs 171780

Total . ,\' ., ..
,_ ..-_ _.,.." .--_. '--' .-. . --" : --' -" , ._ -._ -_ ., '"

Tah~~
.Memo no- J..~rdt- 1~ , 0 l:' "' ..~ . . . . :, .

Co to Revenl:le tnspector, Chhanaglr] / Nazlr for rec ..
id PY ount and grant MR to compliance. .elvlng the

aforesal am ..

.'.1"

--------::~::::-------------- at Scanned with OKEN Scanner
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, " Wilh reference th'l .:'.," .' .' .' b Charon
Kalas 5/0- Promod Kalas " e, pJhr ~~~[e,cto~ed~!'l've,I am 10 say Ih~t, Dhur a 'Ihe.
aUomey holder of Praiiall~do~~I"ag""l!lIallPaHa.\ Po- ~~ljp~daPs- Jaqkia Dlsl- KhO~~:") has
giVena .writlen statement tho IS~~ [((~s~~~~fI:laman~~~l~L.~lerile=: Quarry . osed the

, demarcalion wOrk 10 be d I :h".del!\tlr,calmgIhe qualiy'~~~'some mlscrean~ i"Xct.yufpur
.. I il hed . one y R.lCAchyulpur'anl! rahasilMiins. The report of.. .
IS a so a ac ed. After receipl of Ihe jlqlnl'Visil report of theJiii;;;:cilmPtising of 'Deputy q.rector.

", Geology, J?l0l'!lha . authorized RClP 'li!tiir~IiOir leam, Rj, khj<utapur and his. leam on
OamlllJbhUin Lalenle .stone quarry:A .Coi1)1i1cflld on 23:6.2022. 'It Is come to Ihe nohce of ~e
undersigned'1Mt'1fh~ 1\!blijli1e~~f1 ~1lIli;'l~i~rlfe.ione, has .been 8xcaV8te(i f;orri ·the s~ld
~oun:es. llut,6162 C,Om lalerite'~t~~",,)\W:OxcIudJng waSte 50% of Totat volume. which
Indicted thai Yudfiislir I:Jd.jasingIiSfp'),i!i1)~;~lIi.;jUdayaslngh,BisWariathBeher. Slo- Bula
8ehera all are.resldence Ps- Jankia ,ijist~/I(hofdha ',are,excavatedvolume 8162 of said quarry
.The demand against the eXtrication is,ss'fbllows; :/.'.' . '. .

'.' . .

. Royal~Y' " =1469160, . ~,
Addl. charges=163~40
5.R . =.360, '
1T,5C =35913 '
DMP, =146916 '
EMF. . =7345~

Sub: -

Sir,

L,No~.~tw!"""\ Dale ':;'_'I/p~7~TJ.---
: . ..

!he lie, Jankl P;. " , ',,'. "
" ' a ollce~~tatlon, 0/5t. Khordlia.
To lodge, an F , R ,', .. ' .'" .agalnst the culprits, .

.. :

..'::' " . '..
g'

.."" .
..."

Total =188~047 {RUP~~~Ei~hteen ,~~kP~fghty.n;ne,~ous'md_;o'ro/-~even~o.nlY .
. '. .In, vi~W of the,apove; , ~~/d re~ues,~,you t~::Ip"c!9.~·an' i=1R:·..~gainSf:th~ foil '.

people snd iecOvetY' of lfie ,dema.nd '01 the mentioned Ihe,alJoV!; nam. " :al.' 'bi : oWIng :
, &latemen

l
giYen:by..nomey h~lder1f tIIfi tess.e as F.t;R. :arid~irong.dion a~' d:' th~ wrlUen.

may be take'; ,g81Ost the culpnts., r , ' ' " ' ,mad proper

. 1. Yudhistir Udayaslngh 5/0- Ku~)a~i~ari.UdaY~~in9~;,· .
2. Biswanath Be~e;a. 5/0- B~/a'B~hera all are r~~/de~~ , ~s.::~ankla'Dis't· "Kh .'

, " ' , . 'ordha

.'.

. :,.

'" y .
,Ours faithfully, •

-:
t.

"

OJ Scanned with OKEN Scanner
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Office of Revenue Inspector, Achyutapur, Dist-Khordha 
LeƩer no. 236                                                dt. 23.06.2022 

To, 

  The Tahasildar, Tangi, District-Khordha 

Subject: Regarding illegal mining of laterite stone from Damanbhuin Laterite Stone Quarry-I 

Sir, 

 With reference to the above cited subject, it is to inform you that, I have visited the 

Damanbhuin Laterite Stone Quarry-I bearing khata no. 608, Plot no. 2161, Kissam-Gochar 

over an area of 10.230 acres at village-Damanbhuin, Tahasil-Tangi, Dist-Khordha along with 

Surveyor Sri Sekh Kalimulla and Sri Deepen Parida (Geologist) to estimate the quantity of 

laterite stone material has been extracted from the source.  Durinmg inquiry it is found that 

approximately 8000 cum of laterite stone has been extracted from source illegally by some 

villagers of Jankia village. They have extracted laterite stone from the source forcibly with 

giving threatening to the lease holder. 

  This is for your kind informaƟon and necessary acƟon. 

           

          Yours faithfully, 

 

          Revenue Inspector 
                  Achyutapur 
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Office of Revenue Inspector, Achyutapur, Dist-Khordha 
LeƩer no. 236                                                dt. 23.06.2022 

To, 

  The Tahasildar, Tangi, District-Khordha 

Subject: Regarding illegal mining of laterite stone from Damanbhuin Laterite Stone Quarry-I 

Sir, 

 With reference to the above cited subject, it is to inform you that, I have visited the 

Damanbhuin Laterite Stone Quarry-I bearing Khata no. 608, Plot no. 2161, Kissam-Gochar 

over an area of 10.230 acres at village-Damanbhuin, Tahasil-Tangi, Dist-Khordha along with 

Surveyor Sri Sekh Kalimulla and Sri Deepen Parida (Geologist) to estimate the quantity of 

laterite stone material has been extracted from the source. During inquiry it is found that 

approximately 8000 cum of laterite stone has been extracted from source illegally by some 

villagers of Jankia village. Further, it is found that Sri Judhister Udaysingh, S/o- Kunjabihari 

Udaysingh and Sri Biswanath Behera, S/o- Bula Behera of village-Jankia, Dist-Khordha are 

involved for extraction laterite stone from Damanbhuin Laterite Stone Quarry illegally by 

giving threating to the lease holder as intimated by the villagers of Jankia Village.  

  This is for your kind informaƟon and necessary acƟon. 

          Yours faithfully, 
  

Revenue Inspector 
                                                                                                                                                            Achyutapur 

Signature of the villagers of Jankia Village 

1. Sri Dusmanta Srichandan 
2. Sri Anand Bhejabal 
3. Sri Narayan Parida 
4. Sri Dhruba Charan Kalad 
5. Sri Ranjan Behera         
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